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and Special Component Plan have been 
made to the State of Bihar for Scheduled 
Castes and Scheduled Tribes. During the 
Seventh Five Year Plan, the following alto- 
calion was made for schemes for the bendit 
of Scheduled Castes and Scheduled Tribes.

Tribal Sub4>lan S.C.P.

Rs. 287.87 lakhs Rs. 330.00 lakhs

(c) Eighth Five Year Plan proposals 
have not yet been finalised

[English]

C .G iiS . Dispensary In Qarhwal Regton

819.SHRIBHUWANCHANDRAKHAN- 
DURI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether there is no C.G.H.S. Dis
pensary in the entire Garhwid regton;

(b) if so, the reasons therefor,

(c) the criteria fmed for opening such 
dispensaries;

(d) whether the Government propose to 
set up C.G.H.S. dispensaries in the regton; 
and

(e) if so, the tocattons ttiereof ?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SMT. D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir.

(b) to (e). CGHS is extended to cities 
having a populatton of more than 7,500 
Central Govt empfoyees subject to availa- 
biSly of funds. Cities in the Garhwal regton 
does not fuffil this criterion. There is no 
proposal to extend CGHS to cities in the 
Gartnnl region.

Tourism DsvslopnMnt of Hlii Distrids 
in Ultar Pradesii

820.SHRIBHUWANCHANDRAiaMN> 
DURI; Will tfie Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a)the details of tourism schemesforhW 
districts of Uttar Pradesh whtoh could not be 
implemented though Included in Seventh 
Five Year Plan;

(b) whether any scheme to devetop and 
encourage tourism In the above districts is 
pending for clearance wfth the Unton Gov* 
emment; and

(c) if so. by when these schemes are 
likely to be finalised and implemented?

THE MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) Schemes sanctioned by the Cen
tral Department of tourism for the hlH districts 
of Uttar Pradesh during the Seventh Five 
Year Pan have been implemented.

(b) No, Sir.

(c) Does not arise.

Developmenl of Hilly Districts of Uttar 
Pradssii

[Translatiorii

821.SHRIBHUWANCHANORAKHAN- 
DURI: Will the Minster of ENVIRONMENT 
AND FORESTS be pleased to state;

(a) the number of devetopment and 
constnjctton woria In eight hHly districts of 
Uttar Pradesh stopped under the provisions 
of Forest Act, 1980 and the number of such 
woria stopped in Pauri and Chamoi dis- 
trtots;
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(b) Itw totaj numbar of praposab r»- 
ctthrad by the Govaninwnt for aooording its 
appioval tothess davolopmant woite;

(c) the numbar out of thani accorded 
appiovai;and

(d) if not, the prasam poaWon in respect 
of each-pending proposals received by the 
Mnistiy?

TH E MiNISTER O F STATE OF THE 
IM lMSIRYOF ENVIRONMENT AND FOR- 
BSTS (SHRIKAMAL NATH): (a) to (d). No 
develc^ent work la stopped in h ly  districts 
of Uttar Pradesh under the provisions of tfie

Forest (Consen^ation) Act. 1980. HonMwer. 
prior approval of the Ceitrai Govwnmant is 
requir^ under Section 2 of the Forest 
(Consennttion) Act, 1980, before diverting 
any forest land for non-forestry use.

As on 31.10.1991, a total of 1016 pro* 
posais relating to the State were rso^ved 
from the Government of Uttar Pradeah, oirt 
of which. 734 were approved, 75 war* ra- 
Jected on merits. 180 were rejected for non- 
fumlshlng of essential information and 11 
were withdrawn by the State GovsmmanL 
Details of 16 pending proposals aia given in 
the enclosed Statement
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